
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BENCH, AHMEDABAD 

RA+M,&/O.A.I  

iCA 	 Applicant (s). 

1 	Adv for the 
Petitioner (s). 

Respondent (s). 

Adv. for the 
Respondent (s) 

ORDERS, 



insel for the applicant has 

:atirig that the applicant has 

Lthdraw the application. He 

lication may be closed as 

e application is disposed of 

dr as to costs 

A.V. Haridasan 
Judicial Member 

o.A./342/90 

CORM : Hon'ble Mr. A.V. Haridasan : Judicial Member 

Hon'ble Mr. N.M. Singh 	: Administrative Member 



CoraL ; Hoia' bie lIr. i11.1.Sjngh 	: diinistrtive 	mbcr 

Hon' tie Mr. N.R.Chandran : Ju.eicial Member 

20/7/1990 

The learned counsel for the applicant argued in 

great detail on merits of the case but we find that the 

applica* 	s not in 	order and not according to the 

rules. Hence the matter is adjourned by a week so that 

the applIcant can rectify the mistakes. 
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